FORM A
s PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India

(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
AHALYA TRADING PRIVATE LIMITED

RELEVANT PARTICULARS

Name of corporate debtor Ahalya Trading Private Limited

. | Date of incorporation of corporate debtor | 05/09/1994

. | Authority under which corporate debtor | Registrar of Companies- Mumbai
is incorporated / registered

.| Corporate Identity No. of corporate U51900MH1994PTCO80833
debtor

. | Address of the registered office and 5, Bhagwati Appartment, S.V. Road, Malad(W),
principal office (if any) of corporate Mumbai - 400064
debtor

. | Insolvency commencement date in 10.08.2023 (Order received on 10th October 2023)
respect of corporate debtor

- | Estimated date of closure of insolvency | 07.04.2024
resolution process

.| Name and the registration number of Mr. Milind Kasodekar
the insolvency professional acting as 1BBI/IPA-002/IP-N00116/2017-18/10285
interim resolution professional

.| Address and e-mail of the interim KMDS & Associates, Company Secretaries
resolution professional, as registered 3rd Floor , Satyagiri Apartments 77, Vijayanagar Colony,
with the Board 2147, Sadashiv Peth, Pune- 411030
Email : milind.kasodekar@kmdscs.com
| Address and email to be used for KMDS & Associates, Company Secretaries
correspondence with the interim 3rd Floor, Satyagiri Apartments 77, Vijayanagar Colony, I
resolution professional 2147, Sadashiv Peth, Pune- 411030
Email : milind.kasodekar@kmdscs.com
Last date for submission of claims 24.10.2023

| Classes of creditors, if any, under clause | —
(b) of sub-section (6A) of section 21,
ascertained by the interim resolution

professional
. Names of Insolvency Professionals ——
identified to act as Authorised
Representative of creditors in a class
(@) Relevant Forms and Weblink: http://www.ibbi.gov.in/home/downloads
(b) Details of authorized representatives | Physical Address : KMDS &Associates, Company
are available at: Secretaries 3rd Floor, Satyagiri Apartments 77,
Vijayanagar Colony, 2147, Sadashiv Peth, Pune- 411030

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of the Ahalya Trading Private
Limited on 10th August 2023 (Order received on 10th October 2023).

The creditors of Ahalya Trading Private Limited, are hereby called upon to submit their
claims with proof on or before 24th October 2023 falling fourteen days from the appointment
of the interim resolution professional to the interim resolution professional at the address
mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed
against entry No.13 to act as authorised representative of the class [specify class] in Form CA.

Submission of false or misleading proofs of claim shall attract penalties.
Date : 12" October 2023 < IND KASODEKAR
Place : Pune Interim Resolution professional

IBBI/IPA-002/IP-N00116/2017-18/10285
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Stressed Asset Management Branch,73, 7th
Si3ec1 Ab ﬁ [IUFETBENTE  Floor, Mittal Chambers, Nariman Point, Mumbai —
400021.E-mail: armbmumbai@indianbank.co.in;

A geErETE ALLAHABAD s816@indianbank.co.in;

ANNEXURE-A APPENDIX- IV-A” [See proviso to rule 8 (6

E-auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction
of Financial Assets and Enforcement of Security Interest Act, 2002 read with proviso to Rule 8 (6)
of the Security Interest (Enforcement) Rules, 2002

Notice is hereby given to the public in general and in particular to the Borrower (s) and Guarantor

(s) that the below described immovable property mortgaged/charged to the Secured Creditor, the

possession for property of which has been taken by the Authorized Officer of Indian Bank, SAM

branch, Secured Creditor, will be sold on “As is where is”, “As is what is”, and “Whatever there
is” on 30.10.2023 for recovery of amount of Rs. 7,93,33,495.00 [Rupees Seven Crore Ninety

Three Lacs Thirty Three Thousand Four Hundred Ninety Five only] as on 02.10.2018 with further

interest, costs, other charges and expenses thereon from 03.10.2018 are due to the Indian Bank,

SAM branch, Secured Creditor, from (Name and address of the borrower/guarantor).

1.M/s. Narang Developers Private Limited. (Borrower Company & Mortgagor),Ground
Floor in the building known as Narang Manor Situated at final plot No. 96-B on the 15th
Road, Near Agarwal Nurshing Home, TPS 11, Bandra (West), Mumbai 400050.

2.Mr. Amit Amarchand Narang (Guarantor),Flat No. 301, 3rd Floor, Narang Manor, Plot No.
96/B,15th Road, Near Agarwal Nurshing Home, TPS 11, Bandra West, Mumbai 400050.

3.Mrs. Gunit Amit Narang (Guarantor),Flat No. 301, 3rd Floor, Narang Manor, Plot No.
96/B,15th Road, Near Agarwal Nurshing Home, TPS IlI, Bandra West, Mumbai 400050.

The specific details of the property intended to be brought to sale through e-auction mode

are enumerated below:

Detailed Description of the Mortgaged Assets.

Office premises, Entire Ground Floor (Built up area-2700 sq.ft) in the building known
as Narang Manor Situated at final plot No. 96 of City Survey No. F/454/B on the
15th Road, Near Agarwal Nurshing Home, TPS Ill, Bandra (West), Mumbai 400050.
Boundaries:East: Residential Building. West: 15th Road. North: Casa Trande Building/
CTS No. 454 P NO. 96A South: Satguru Raman Building.

Property ID No. IDIB3246246228

Asset Recovery Branch
276/286 Kilachand Mansion, Kalbadevi
Main Road, Kalbadevi, Mumbai,
Maharashtra 400002.

Phone No. 7710001955,

Mail : headarbmumbai@kvbmail.com

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

E-Auction Sale Notice for Sale of Inmovable Assets under the
Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 read with proviso to
Rule 9 (1) of the Security Interest (Enforcement) Rules, 2002.
Notice is hereby given to the public in general and in particular to the Borrower
(s) and Guarantor (s) that the below described immovable property
mortgaged/charged to the Secured Creditor, The Karur Vysya Bank Ltd, the
constructive possession of which has been taken by the Authorised Officer of
The Karur Vysya Bank Ltd., Secured Creditor, will be sold on “As is where is”,
“As is what is”, and “Whatever there is” on 08.11.2023, for recovery of Rs
25,79,545.07 (Rupees Twenty Five Lakhs Seventy Nine Thousand Five
Hundred Forty Five and Paise Seven Only) as on 05.10.2023 with interest
and expenses thereon from 06.10.2023 due to the Karur Vysya Bank Ltd,
Secured Creditor from Borrower Mr. Mortuj Shekh, address at Room No. 205,
Second Floor, Pandurang Apartment, Sector 12D, Kopar Khairne, Navi

Mumbai, Maharashtra 400709.

DESCRIPTION OF THE IMMOVABLE PROPERTY
All that piece and parcel at Residential Flat No. 104, First Floor, Tendulkar Pride
at Survey No. 71 (part), Bhopar Raod, Village Nandivali, Near Ebenezar Mar
Thomas Church, Dombivli East, Tal. Kalyan, Dist. Thane, Maharashtra 421302,
admeasuring 500 sqft built up area.

Reserve Price EMD Bid Amount Incremental

Encumbrances on property:Not known to us_[Bid incremental amount : Rs.1,00,000/-
Reserve Price:Rs.12,19,00,000/- [EMD Amount:Rs. 50,00,000/-

Date and time of e 30.10.2023 - 11.00 AM to 4.00 PM

Bidders are advised to visit the website (www.mstcecommerce.com) of our e-auction service
provider MSTC Ltd to participate in online bid. For Technical Assistance Please call MSTC
HELPDESK No. 033-22901004 and other help line numbers available in service providers help
desk. For Registration status with MSTC Ltd, please contact ibapiop@mstcecommerce.com and
for EMD status please contact ibapifin@mstcecommerce.com

For property details and photograph of the property and auction terms and conditions please
visit: https://ibapi.in and for clarifications related to this portal, please contact help line number
18001025026 and 011-41106131.

Bidders are advised to use Property ID Number mentioned above while searching for the property
in the website with https://ibapi.in and www.mstcecommerce.com.

Contact Number of Authorized Officer: - Sri. Santosh Kumar Shrivastava, Mob.7076297530.
Date :11.10.2023 Authorized Officer
Place : Mumbai Indian Bank

Rs 20,00,000/- Rs 2,00,000/- Rs. 50,000/-

For detailed terms and conditions of the sale, please refer to the link provided in
our Bank's/ Secured Creditor's website i.e www.kvb.co.in/Property Under
Auction also at the web portal https://kvb.auctiontiger.net/of the service
provider, Mr. Mr.Praveenkumar Thevar , Mobile no. -9722778828/6352634834
-07935022145/149/182, Mailid : praveen.thevar@auctiontiger.net
Statutory 15 days' Notice under Rule 9 (1) of the SARFAESI Act, 2002

The borrower/s and guarantor/s are hereby notified to pay the dues as
mentioned above along with up to date interest and ancillary expenses before
the date of e-Auction, failing which the Schedule property will be auctioned/sold
and balance dues, if any, will be recovered with interest and cost.

Sd/-
Authorized Officer
The Karur Vysya Bank Ltd

Date :12.10.2023
Place : Mumbai

OSB| STATE BANK OF INDIA

RETAIL ASSETS CENTRAL PROCESSING CENTER
Adgaon(64066). Above Nashik Road Branch, Opp. Durga Mata

POSSESSION NOTICE Mandir, Nashik Road-422101

Rule 8(1) FOR IMMOVABLE PROPERTY
Whereas the undersigned being the authorized officer of the State
Bank of India, under the Securitization and Reconstruction of
Financial Assets and Enforcement of Security Interest Act 2002 (No.
3 of 2002) and in exercise of powers conferred under section 13(12)
read with rule 3 of the Security Interest (Enforcement) Rules, 2002
issued Demand Notice Dated 17/10/2017 section 13(2) of the said
Act calling upon the borrower/ guarantor/ mortgagors Mr. Dilip
Ambadas Belgaonkar Flat No B-08,Sant Savta Apartment, 2nd
Floor, Plot No. 4, S.No. 302/1, CTS No. 5745A, Ganeshwadi Corner,
Panchvati, Nashik 422 003 to repay the amount mentioned in the
notices aggregating %.7,53,193/- (Rupees seven Lakhs Fifty Three
Thousand One Hundred Ninety Three Only) as on 17/10/2017
together with interest and other charges thereon incurred/to be
incurred within 60 days from the date of receipt of the said notice.
The Borrower, Guarantors and the others mentioned herein above
having failed to repay the amount. notice is hereby given to the
Borrower, Guarantors and the others mentioned herein above in
particular and to the public in general that the undersigned has taken
Symbolic Possession of the property described herein below in
exercise of powers conferred on him under section 13 (4) of the said
Act read with the Rule 9 of the Security (enforcement) Rules, 2002 on
this 09/10/2023
The Borrower, Guarantors and the other mentioned herein above in
particular and the public in general are hereby cautioned not to deal
with property and any dealings with the property will be subject to the
charge of state bank of India for an amount of is of Z. 7,53,193/-
(Rupees seven Lakhs Fifty Three Thousand One Hundred
Ninety Three Only) as on 17/10/2017 plus further interest and other
charges thereon till the date of final payment.
The Borrower’s attention is invited to provisions of sub-section (8) of
section (13) of the act, in respect of the time limit available to redeem
the secured assets.

DESCRIPTION OF PROPERTY GIVEN AS SECURITY

Residential Property standing in the Name Mr. Dilip Ambadas
Belgaonkar Flat No B-08,Sant Savta Apartment,2 nd Floor, Plot No.
4, S.No. 302/1, CTS No. 5745 A, Ganeshwadi Corner, Panchvati,

Nashik 422 003. Sd/- Authorized officer

PEGASUS ASSETS RECONSTRUCTION PRIVATE LIMITED

55-56, 5th Floor, Free Press House, Nariman Point,
Mumbai-400 021, Tel: 91-2261884700
APPENDIX IV [RULE 8(1)]
POSSESSION NOTICE (For Inmovable property)

Whereas the Authorised Officer of Pegasus Assets Reconstruction Pvt. Ltd.
(Pegasus) under the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 (SARFAESI Act) and in exercise of powers
conferred under section 13(12) read with rule 3 of Security Interest (Enforcement) Rule,
2002 issued Demand Notice dated 29/09/2021 calling upon the Borrower/Co-
Borrower/Mortgagors Mr. Pradeep Guddanna Shetty and Mrs. Vijayalakshmi
Shetty to repay the amount mentioned in the notice being Rs. 1,57,65,768.84
(Rupees One Crore Fifty Seven Lakhs Sixty Five Thousand Seven Hundred Sixty
Eight and Paise Eighty Four Only) as on 10/09/2021 with further interest at the
contractual rate and costs, charges and expenses incurred thereon w.e.f. 11/09/2021
within 60 days from the date of receipt of the said notice.
Dues of the said Borrower/Co-Borrower/Mortgagors along with underlying securities
interest was assigned in favour of Pegasus Assets Reconstruction Pvt. Ltd acting in its
capacity as Trustee of Pegasus Group Thirty Nine Trust — 1 (Pegasus) vide assignment
agreement dated 31/03/2021 under the provision of SARFAESI Act.
The Borrower having failed to repay the amount, an application was filed under Section
14 of SARFAESI Act before the Hon’ble Addl. Chief Judicial Magistrate, Mumbai.
Further vide order dated 13/12/2022, the learned CJM appointed Court Commissioner
Adv. Vijay Laxman Hinge to take physical possession of the assets mentioned below
and handover the same to the Authorised Officer of Pegasus Assets Reconstruction
Pvt. Ltd. (Pegasus).
In compliance of the above direction, possession of the below mentioned property is
taken and handed over the same to the Authorised Officer of Pegasus on 09/10/2023.
The Borrower/Co-Borrower/Mortgagors having failed to repay the amount, notice is
hereby given to the borrower and the public in general that the Authorised Officer has
taken possession of the property described herein below in exercise of powers con-
ferred on him under sub-section (4) of section 13 of Act read with rule 8 of the Security
Interest Enforcement Rules, 2002 on 09/10/2023.
The Borrower/Co-Borrower/Mortgagors in particular and the public in general are
hereby cautioned not to deal with the property and any dealings with the property will be
subject to the charge of Pegasus for an amount of Rs. 1,57,65,768.84 (Rupees One
Crore Fifty Seven Lakhs Sixty Five Thousand Seven Hundred Sixty Eight and
Paise Eighty Four Only) as on 10/09/2021plus further interest at contractual rate appli-
cable from 11/09/2021 together with costs, charges and expenses incurred, thereon.
The Borrower’s attention is invited to the provisions of sub-section (8) of section 13 of
the Act, in respect of time available, to redeem the secured assets.

DESCRIPTION OF IMMOVABLE PROPERTY
All the piece and parcel of Residential Flat No. 801, adm. 656 sq. ft. built-up area on 8th
floor, Building No. 8, in the building known as ‘The Discovery CHS Ltd', situated at
Dattapada Road, Borivali East, Mumbai 400066, constructed on Land bearing CTS No.
107(part), 109(part), 110(part), 115(part), 116(part), 117(part) and 118(part) of Village-
Magathane, Taluka-Borivali — 400 066.

Sd/- Authorised Officer

Pegasus Assets Reconstruction Pvt. Ltd.
Acting in its capacity as the Trustee of
Pegasus Group Thirty Nine Trust - 1

Date: 09.10.2023
Place: Mumbai

SHERIFF'S NOTICE

AUCTION SALE OF IMMOVABLE PROPERTY
IN THE HIGH COURT OF JUDICATURE AT BOMBAY
ORDINARY ORIGINAL CIVIL JURISDICTION
COMMERCIAL EXECUTION APPLICATION NO. 17 OF 2022
IN
COMMERCIAL SUMMARY SUIT NO. 752 OF 2019

Jitendra Rampariya ....Plaintiff
Versus
Janardhan Hanumanth Bhalekar ....Defendant

Pursuant to the Warrant for Sale of immovable property dated 1" August,
2022 issued by the Hon'ble High Court, Bombay in the abovementioned
Commercial Execution Application No. 17 of 2022 in Commercial
Summary Suit No.752 of 2019, pursuant to the Proclamation of Sale
dated 4" March, 2023 issued by the Commissioner for Taking Accounts,
High Court, Bombay and pursuant to the Order dated 10" August, 2023
passed by His Lordship Shri Justice Manish Pitale of the Hon'ble High
Court, Bombay, the offers are invited in sealed/closed covers by the
Sheriff of Mumbai for the auction sale of the right, title and interest in
ownership residential, commercial, office, plot, building and
premises of the Defendant situated at A/501, Neelrekha, S.G. Nagar,
L.T. Road, Mulund (East), Mumbai - 400 081, alongwith Demand Draft/
Pay Order in the sum of Rs. 10,00,000/- (Rupees Ten Lakhs only) as
Earnest Money Deposit drawn in favour of "Sheriff of Mumbai", payable
at Mumbai , so as to reach the Sheriff's office on or before 31* October,
2023 by 5.00 p.m.

The sale will be held on “As is Where is basis and As is What is Basis".

The offers will be opened and considered before the Hon'ble Chamber
Judge. Court Room No.20, First Floor, High Court, Bombay. on
Thursday, the 2 November, 2023 at 2.30 p.m. when the offerers
may remain present and increase their offers, if they so desire.
The inspection of the said property will be given to the intending
offerers on 19" October, 2023 and 20" October, 2023 between
1.00 p.m. to 4.00 p.m. The Hon'ble Court reserves his right either to
accept or reject any offer without assigning any reason therefore.
A copy of terms of conditions of the sale and undertaking to be
executed by the offerer will be available in Sheriff's office situated at
Old Secretariat Building (City Civil Court Building), Ground floor. Next
to University of Mumbai, K.B. Patil Marg, Mumbai - 400 032, on any
Working day during the office hours on payment of Rs.500/-
(Non- refundable / non- adjustable).

Dated this 6" day of October, 2023

Dy. Sheriff of Mumbai
For Sheriff of Mumbai

Date - 10.10.2023 | Place - Nashik State Bank Of India
FORM A

PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
AHALYA TRADING PRIVATE LIMITED

RELEVANT PARTICULARS
1. | Name of corporate debtor Ahalya Trading Private Limited
2.| Date of incorporation of corporate debtor | 05/09/1994
3. | Authority under which corporate debtor | Registrar of Companies- Mumbai
is incorporated / registered
4. | Corporate Identity No. of corporate U51900MH1994PTC080833
debtor
5.| Address of the registered office and 5, Bhagwati Appartment, S.V. Road, Malad(W),
principal office (if any) of corporate Mumbai - 400064
debtor
6. | Insolvency commencement date in 10.08.2023 (Order received on 10th October 2023)
respect of corporate debtor
7.| Estimated date of closure of insolvency | 07.04.2024
resolution process
8.|Name and the regjstration number of Mr. Milind Kasodekar
the insolvency professional acting as 1BBI/IPA-002/IP-N00116/2017-18/10285
interim resolution professional
9.|Address and e-mail of the interim KMDS & Associates, Company Secretaries

resolution professional, as registered
with the Board

3rd Floor , Satyagiri Apartments 77, Vijayanagar Colony,
2147, Sadashiv Peth, Pune- 411030

Email : milind. kasodekar@kmdscs.com

KMDS & Associates, Company Secretaries

3rd Floor, Satyagiri Apartments 77, Vijayanagar Colony,
2147, Sadashiv Peth, Pune- 411030

Email : milind.kasodekar@kmdscs.com

24.10.2023

10, Address and email to be used for
correspondence with the interim
resolution professional

11, Last date for submission of claims

12) Classes of creditors, if any, under clause
(b) of subsection (6A) of section 21,
ascertained by the interim resolution
professional

13, Names of Insolvency Professionals
identified to act as Authorised
Representative of creditors in a class

14, (a) Relevant Forms and
(b) Details of authorized representatives
are available at:

Weblink: http://www.ibbi.gov.in/home/downloads
Physical Address : KMDS &Associates, Company
Secretaries 3rd Floor, Satyagiri Apartments 77,
Vijayanagar Colony, 2147, Sadashiv Peth, Pune- 411030

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of the Ahalya Trading Private
Limited on 10th August 2023 (Order received on 10th October 2023).

The creditors of Ahalya Trading Private Limited, are hereby called upon to submit their
claims with proof on or before 24th October 2023 falling fourteen days from the appointment
of the interim resolution professional to the interim resolution professional at the address
mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed
againstentry No.13 to act as authorised representative of the class [specify class] in Form CA.

of false or misleading proofs of claim shall attract penalties.
Date : 12" October 2023 MILIND KASODEKAR
Place : Pune Interim Resolution professional

IBBI/IPA-002/IP-N00116/2017-18/10285
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coud.shahapur@maharashtra.gov.in

¢-iw : shahapurnagarpanchayat@gmail.com,
ALF.LA9/AL.Y/ 948 3 /03

f.90/90/3033
NOTICE
Publication of Draft Development Plan of Shahapur Under
Section 26(1) of Maharashtra Regional & Town Planning Act, 1966

Whereas the Shahapur Nagar Panchayat, vide Order No. 4536
dated 17th Nov. 2021, had declared its intention to prepare a Draft
Development Plan of Shahapur for the area under its jurisdiction, as per
the provision of section 23(1) read with section 21(2) of Maharashtra
Regional & Town Planning Act, 1966 and notice to that effect is
published in Maharashtra Government Gazette, Kokan Division
Supplement Part 2 on dated 2nd - 8th Dec. 2021;

And whereas, as per the provision in section 24 of the said Act, the
Nagar Panchayat vide Order No. 707 Dt. 22nd Feb 2022 has appointed
Assistant Director of Town Planning, Thane Branch, Thane as "Town
Planning officer" to prepare the said Draft Development Plan of
Shahapur for the said area;

And whereas, the Town Planning Officer and Assistant Director of
Town Planning, Thane Branch, Thane after having prepared Existing
Land Use Map as per section 25 of the said Act, has prepared the Draft
Development Plan of Shahapur and has handed it over to the Shahapur
Nagar Panchayat on Dt.03/08/2023 for publication under section 26(1)
of the Maharashtra Regional & Town Planning Act, 1966;

And whereas, the said Planning Authority has passed Resolution
No0.383, dated 11/08/2023 to publish the Draft Development Plan of
Shahapur under section 26(1) of the said Act, for inviting suggestions/
objections from the public;

Therefore, Shahapur Nagar Panchayat hereby publishes the Draft
Development Plan of Shahapur along with the Report under section
26(1) of the said Act for inviting suggestions/objections from the public.
The copy of the said Draft Development Plan and Report thereof are
kept open for inspection of the public at the following offices on all
working days during office hours.

1. The Chief Officer, Shahapur Nagar Panchayat, Shahapur.
2. Assistant Director of Town Planning, Thane Branch, Thane
The suggestions/objections if any, in writing from the public in this
regard with reasons, shall be submitted to the Chief officer, Shahapur
Nagar Panchayat, Shahapur within the period of 30 days from the date
of publication of the Notice in Maharashtra Govt. Gazette. Suggestions/
objections received by the Nagar panchayat within the period of the 30
days from the date of publication of this Notice in Maharashtra
Government Gazette shall only be considered.
The copies of the said Draft Development Plan and particulars shall
be available to the public at reasonable price in the office of the
Shahapur Nagar Panchayat.

Sd/-
(Shivraj Vitthalrao Gaikwad)
Chief Officer.
Shahapur Nagar Panchayat,

Place-Shahapur Shahapur, Dist.-Thane.

DEBTS RECOVERY TRIBUNAL-1 MUMBAI
(Government of India, Ministry of finance)
2nd Floor, Telephone Bhavan, Colaba Market, Colaba,Mumbai- 400005
(5th Floor, Scindia House, Ballard Estate, Mumbai-400 001)

T.0.A. NO. 31 Of 2023 Exh - 13
State Bank ofIndia ... Applicant
VIS
Mr Sachin Gangaram Ambre & Anr. ...Defendants
To
Defendant | MRSACHIN GANGARAM AMBRE
No.1 Block No. 102, Shree Sai Siddhivinayak Apartment, Near Shivsena

Shakha, Achole Gaon, Nallasopara (East), Pin: - 401209,And
also at: Room No. 202, Nivi Apartment, Near Shivsena Office,
Achole Gaon, Nallasopara (East), Pin: - 401209,And also at:
Flat No. 103, 1st Floor, Gokuldham Apt, Vill Katrap Badlapur,
Tai-Ambernath, Dist Thane - 421503 ,And also at: Four Pillars
Communication Pvt Ltd., 610, Damjishamji Trade Centre, Near
Bus Depot Vidhyavihar West, Mumbai - 400086

SUMMONS

1. WHEREAS, TOA/31/2023 was listed, before Hon'ble Presiding Officer/
Registrar on 25/09/2023.

2. WHEREAS this Hon'ble Tribunal is pleased to issue summons/ notice on
the said Application under section 19(4) of the Act, (OA) filed against you
forrecovery of debts of Rs.37.13.176.71

3. WHEREAS the service of summons/Notice could not be effected in the
ordinary manner and whereas the Application for substitute service has
been allowed by this Tribunal.

4. In accordance with sub-section (4) of section 19 of the Act, you, the
defendants are directed as under:

(i) toshow cause within thirty days of the service of summons as to why
relief prayed for should not be granted;

(ii) to disclose particulars of properties or assets other than properties
and assets specified by the applicant under serial number 3A of the
original application;

(iii) you are restrained from dealing with or disposing of secured assets
or such other assets and properties disclosed under serial number
3A of the original application, pending hearing and disposal of the
application for attachment of properties;

(iv) you shall not transfer by way of sale, lease or otherwise, except in
the ordinary course of his business any of the assets over which
security interest is created and/ or other assets and properties specified
or disclosed under serial number 3A of the original application without
the prior approval of the Tribunal;

(v) you shall be liable to account for the sale proceeds realised by sale
of secured assets or other assets and properties in the ordinary
course of business and deposit such sale proceeds in the account
maintained with the bank or financial institutions holding security
interest over such assets.

5. You are also directed to file the written statement with a copy thereof
furnished to the applicant and to appear before Registrar on 22/12/2023
at 12.00 Noon failing which the application shall be heard and decided in
your absence.

Given under my hand and the seal of this Tribunal on this 05th day of

October,2023 Sd/-

Registrar
Debs Recovery Tribunal-1, Mumbai

DEBTS RECOVERY TRIBUNAL
MUMBAI (DRT - Ill)

1st Floor, MTNL Telephone Exchange Building, Sector-30A,
Vashi, Navi Mumbai - 400703.

Case No.OA/642/2023
Summons Under Sub-Section (4) of Section 19 of the Act, Read with
Sub-Rule (2A) of Rule 5 of the Debts Recovery Tribunal (Procedure) Rules, 1993
City Union Bank Ltd.,
- Versus -
R A Creation

To
(1) M/s. RA Creation,

Opp. to Barack No.1927, Ravindra Nagar, Ulhasnagar,

District Thane, Maharashtra - 421005.
(2) Mrs. Rashida Khatun Mohammad Azad,
(3) Mr. Mohd Mozahiddin Azad, S/o. Mr. Mohd Ansaryl Haque
(4) Nursaba Azad, D/o. Mr. Ansarul Azad
(5) Raziya Ansarul Azad, D/o. Mr. Ansarul Azad,

Residing at Address for Nos.2 to 5 : Flat No.202, 2nd Floor,

Radha Krishna Apartment, Block No. A-104, Room No.207, Bearing No.22854,

Div-G, Ulhasnagar, Camp - 4, Taluka Ambernath, Thane, Maharashtra - 421004.

SUMMONS

Whereas O.A. No.642/2023 was listed before Hon'ble Presiding Officer / Registrar
0n29-12-2022.

Whereas, this Hon’ble Tribunal is pleased to issue Summons/Notice
on the said Application under Section 19(4) of the Act (OA) filed against you for recovery
of debts of T 1,40,81,979.92 pa. (Application along with copies of documents etc.,
annexed).

In Accordance with Sub-Section(4) of Section 19 of the Act, you, the Defendants are
directed as under :-
i) to show cause within Thirty Days of the service of summons as to why
relief prayed for should not be granted;
ii) to disclose particulars of properties or assets other than properties
and assets specified by the Applicant under Serial Number 3A of the Original Application;
iii) you are restrained from dealing with or disposing of secured assets or such other
assets and properties disclosed under Serial Number 3A of the Original Application,
pending hearing and disposal of the Application for attachment of properties;
iv) you shall not transfer by way of sale, lease or otherwise, except in the ordinary course
of his business any of the assets over which security interest is created and / or other
assets and properties specified or disclosed under Serial Number 3A of the Original
Application without the prior approval of the Tribunal;
v) you shall be liable to account for the sale proceeds realized by sale of secured assets
or other assets and properties in the ordinary course of business and deposit such sale
proceeds in the account maintained with the Bank or Financial Institutions holding security
interest over such assets.
You are also directed to file the Written Statement with a copy thereof furnished to the
applicant and to appear before Registrar on 13-12-2023 at 10.30 a.m. failing which the
application shall be heard and decided in your absence.
Given undermy hand and the seal of this Tribunal on this date 03-10-2023.

Signature of the Officer, Authorised to Issue Summons
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Bank

Bandhan | Regional Office: Netaji Marg. Nr. Mithakhali Six Roads,
Ellisbridge, Ahmedabad-6. Phone: +91-79-26421671-75

PHYSICAL POSSESSION NOTICE

NOTICE is hereby given under the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 and in the exercise of powers conferred under section 13(12) read with Rule
3 of the Security Interest (Enforcement) Rules, 2002, the Authorized Officer issued demand notice to the borrower(s) on the date mentioned against the account stated hereinafter calling upon them to repay the
amount within 60 days from the date of receipt of said notice. The borrower(s), having failed to repay the amount notice is hereby given to the public in general and particular to the borrower(s) that the undersigned
has taken physical possession of the property described herein below in exercise of the powers conferred on him under section 13(4) of the said Act read with Rule 8 of the said Rules on the date mentioned against
the loan account. The borrower(s) in particular and the public in general is hereby cautioned not to deal with the property and any dealing with the property will be subject to the charge of the Bank for the amounts,
interest, costs and charges thereon. The borrowers'/mortgagors' attention is invited to the provisions of sub-section (8) of section 13 of the Act, in respect of time available to redeem the secured asset.

N\

Mr. Prakash Bapu Walwekar
Mr. Ajay Prakash Walwekar
20006030006630 &
20006030006519

Name of borrower(s) & Description of the property mortgaged (Secured Asset) Date of Date of Physical Outstanding Amt. as on
Loan Account No. Demand Notice | Possession Notice |Date of Demand Notice
Mrs. Anandi Prakash Walwekar | All that part and parcel of the immovable property situated at Survey No. 718/C/1/1, Flat No. 1 Vankatesh | 01.02.2022 10.10.2023 Rs.31,122/-

Niwas Apartment, Gavat Mandal, Timbar Market area, Kolhapur and bounded by:
North: Road, East: Property of Rajaram Sathe, West: Property of Lokhande, South: Road

for loan a/c no.
20006030006630 &
Rs.12,30,784/-

for loan a/c no.
20006030006519

Place: Kolhapur

\Date: 12/10/2023

Authorised Officer
Bandhan Bank Limited

J/
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